20$ Elections to

Committees

direct, four members from among
themselves, to be members of the
Nationa] Shipping Board.”

MR. SPEAKER: The question is:

“That in pursuance of sub-section
(2) (a) of Section 4 of the Merchant
Shipping Act, 1958, the members of
this House do proceed to elect, in
such manner as the Speaker may
direct, four members from among
themselves, to be members of the
National Shipping Board.”

The motion was adopted

(ii) CoMMITTEE ON OFFICIAL LANGU-
AGEg

THE MINISTER OF HOME AF-

FAIRS (SHRI CHARAN SINGH); 1
beg to move:

“That in pursuance of sub-section
(2) of Section 4 of the Officia] Lan-
guages Act, 1963 the members of
Lok Sabha do proceed to elect, in
accordance with the system of pro-
portional representation by means
of the single transferable vote,
twenty members from among them-
selves to be members of the Com-
mittee to review the progress made
in the use of Hindj for the official
purposes of the Union and submit a
report to the President making re-
commendations thereon in accor-
dance with sub-section (3) of Sec-
tion 4 of the said Act.”

MR. SPEAKER: The question is:

~That in pursuance of sub-section
(2) of Section 4 of the Officia] Lan.
guages Act, 1963 the members of
Lok Sabha do proceeq to elect, in
accordance with the system of pro-
portional representation by means
of the single transferable vote,
twenty members from among them-
selves to be members of the Com-
mittee to review the progress made
in the use of Hindj for the official
purposes of the Union and submit a
renort ta the Presidert making re-
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commendations thereon in accor-
dance with sub-section (3) of Sec-
tion 4 of the saig Act.”

The motion wgg adopted,

(1ii) CoIR BOARD

THE MINISTER OF INDUSTRY

(SHRI BRIJLAL VERMA): I beg to

move;

“That in pursuance of sub-rule
(1) (e) of rule 4 of the Coir Indus-
try Rules, 1954, the members of this
House do proceed to elect, in such
manner as the Speaker may direct,
two members from among
themselves to serve as memberg of
the Coir Board for a term to be

specifieq by the Central Govern-
ment.”

MR. SPEAKER: The question is:

“That in pursuance of sub-rule
(1) (e) of rule 4 of the Coir Indus-
try Rules, 1954, the members of this
House do proceedq to elect, in such
manner as the Speaker may direct,
two members from among
themselves to serve as membersg of
the Coir Board for a term to be

specified by the Central Govern-
ment.”

The motion was adopted.

—_—

12.15 hrs,

BUSINESS ADVISORY COMMITTEE

»

SECOND REPORT

THE MINISTER OF PARLIAMEN-
AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): I beg

to move:

“That this House do agree with
thie Second Report of the Business
Advisory Committee presented to
the House on the 21st June, 1977."
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MR. SPEAKER: The question is;

“That this House do agree with
the Second Report of the Business
Advisory Committee presented to
the House on the 21st June, 1977.”

The motion was adopted.

——

12.16 hrs
CARDAMOM (AMENDMENT) BILL*

THE MINISTER OF COMMERCE
AND CIVIL SUPPLIES AND CO-
OPERATION (SHRI MOHAN DHA-
RIA): Sir, I beg to move for leave to
introduce a Bill to amend the Carda-
mom Act, 1965.

MR. SPEAKER: The question is:

*That leave be granted to intro-
duce a Bill to amend the Cardamom
Act, 1963."

The motion was adopted.

SHRI MOHAN DHARIA: I intro-
duce the Bill

——

12.17 brs.

YOGA UNDERTAKINGS (TAKING
OVER MANAGEMENT) BILL®

wreeg w7 aftwre weare wat (o
Trerroraw ) - geaw wERy, & gEm
w7 2 6 A am wmrsf  3eet
1 F%fga #§ 91 I qAfAT g™
afsfraa #¢1 % 3090 7 @fww wafa
¥ fAu waa-uagw &7 d97 IAN &W-
faa a1 3% wepafos faeat &1 ITwew
¥ a1y fadas &1 qCEqIfIa $74 #1
wufa & I3

MR. SPEAKER: The question js:

“That leave be granted to intro-
duce a Bill to provide for the tak-
ing over of the management of the
undertakings of the two Yoga Socie-
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ties for a limited period in the
public interegt and in order to se-
cure the proper management there-
of and for matters connected there-
with or incidental thereto.”

The motion was gdopted.
Nt TaATOaw ;- & fadw wY qU-
eqTie $TTE |

17.18 hrs.

STATEMENT RE YOGA UNDER.
TAKINGS (TAKING OVER OF
MANAGEMENT) ORDINANCE

wmay it ofter waw Ay
(= nwwrauw) : sfiwe, feeelt F
1958 § fammas qrmsw AHw %

WY AT AT HEAT @ WK AN W WA
g A wgr AT IrEwaAT 1w faody
™ & am faty s g 1 & faOw
Wt 7 g § fr saaY wqwfa af it
rafa uTw ag A3 #F a5 ag e
wav ¢ arfeamiedy qgfy g faara oY
¥IT A FT

& gmr IER (SFU-AZO) we-
W, 1977 171 J7A faqmw a@R &
(gt a1 WU A AEwTw) AW Qe
T TRATE

RE. CALLING ATTENTION

SHRI VASANT SATHE (Akola):
What about the calling attention?

*Published in Gazette of India Extraordinary, Part II, section 2,

dateg 22-6-77.

JIntroduced with the recommendation of the Viee-President acting as

President,



